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" " LOSS OF SHARE CERTIFICATES ' N
IMPORTANT PRACHI AGARWAL, holding 100 shares é’y'c:’c, Ba"k 0 RI ENTAL H OTE LS LI M ITED
of Face Value Rs. 10/- in United Spirits CIN : LES10ITN19TOPLCOOSAGT
: : : Limited (f ly: McDowell & Co. Limited . .
Whilst care is taken prior o | |55 rouer ana Vittal Mallya Ry ICICI BANK LIMITED Regd. Office : Taj Coromandel, 37, Mahatma Gandhi Road, Chennai 600 034.
o Bengaluru - 560001 in Folio MS072012 CIN: LoS 150G 1934PLCO21012 Phone Mo. : 044- 66172828, email: ohishares.mad@tajhotels.com Website: www.orientalhotels.co.in
acceptance of advertlsmg bearing Share Certificate Number 537220 Registered Office: ICIC! Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara 350 007, Gujarat, Phone: 0265-6722239 4 6 madi@ta) . + E_ > .
Copy. itisnot pgssib|e ’[Overify with Distinctive Numbers from 49726843 - Corporate Office: 1CIC1 Bank Towers, Bandra-Kurla Complex, Mumbai 400 051, Maharashtra, Phone: 022-4008 8300 03rd NOTICE TO SHAREHOLDERS - Spﬂ-l:lal Window for Transfer
fe - (O726542. Website: wwwicici.bank.in, Email: companysecretarygicicibank.in and Dematerialisation of Physical Securities
Its contents. The |nd|an | hereby give notice that the said Share NOTICE ;
e Certificate(s) are lost and | have applied to Fursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/II3750/2026 dated January 30,
Express (P) Limited cannot | |ine Company orissue ofaupicate share | {E7TAAT TR R QUYL WOV TV N RO T A G TV INICTIY | | 2026. all sharenolders are hereby informed that a Special Window has been opened for a period of
be heldresponsibleforsuch | |Face vaiue Rs 2/-certificate. Pursuant to SEBI Circular HO/38/13/11(2)2026-MIRSD-POD/ |/3750/2026 dated lanuary 30, 2026, all security e R il il Jeprrieredeted I e B i el
contents, nor for any loss or Thehp“t.’"c 'Sdhe?aby. warned agtah'f:;t holder{s} are hereby informed that a Special Window is now open till February 4, 2027 to facilitate transfer and { E;ma :ﬂ.l phll-""sfma sem : 'Eﬁfw[ e weie fn?l'ii hpurt:r aﬁeh ﬁg':;:fﬂ ?ir i m‘.a FE:EE' ; ";'_5:;":
. pu-rgsismggr t-?-a 'Tg '?hanéway e h ° dematerialization of physical securities which were sold/purchased prior to April 01, 2019. The said special 15 2 AV eSS N S .rf’ e _rEQUEE 3 = Wers sHmInRe o8l e:m » ’rE'Z g .E n.a i
damageincurredasaresuitof | |said Share Certificate. The Company has : : : : : not attended to due to deficiency in the documents / process / or otherwise. The Window is available for
. ) . informed me that if they do not receive any window shall also be available for such transter requests which were submitied earlier and were B e e e e e R i T W i i
transactions with companies, ."bjeCti‘f’?h‘."’ithcj” 1 rf days f:?m thteh gal’tg_ of rejected/returned/not attended to due to deficiency in the documents/process/or otherwise, e h.va ST ; Fp ; ! ot bl e o ) ditad toth ; I
¢ TR Issue ot this adverisementior withholding i ; uring this windaaow, the sacunties so iransiermrad sha mandatonly credited 1o the ransierea only
associations or individuals of transfer to IEPF Authority, Company will| Kindly note that mqueslt.sll which are acr:_nmpanmd by original security Cﬂfhﬂf&i}l‘[ﬁ] along with transfer in demat mode and shall be under lock-in for a period of one year from the date of registration of
advertisinginits newspapers submit its response to IEPF Authority for deed(s) and other supporting documents will only be considered under the Special Window. transfer. Such securities shall not be transferred / lien-marked | pledged during the said lock-in
transferring the aforesaid shares to the . : i : ; ! : p e,

r Publications. We therefor demat account of the undersigned, after Further, the SECalis S0 "E'”fjff'”'?“ shall bernanrlat{:-r_llv '5”5'“‘5'5'_" to t_hE' 7'3“5FE"'~='E'3”|‘-"'“"5|E"'”3_" mode and period. Further, the cases involving disputes between transferor and transferee, and securities
Or Fuolicatons. Vve thereiore which no_claim will be entertained by the shall be undar Inlck-ln far a period of one yvear from the ua’-te tJFr.egmtrahnn oftransfer. Such securties shall not transferred to Investor Education and Protection Fund (IEPF) shall not be considered under this
recommend that readers lc:’(i::?ral;r:ntgaait behalli.RACHI AGARWAL be transferred/lien-marked/pledged during the said lock-in period. window.,
make necessary inquiries Date:03-08-2026 ~ Folio No: MS072012 Investors wishing to avail of this Special Window may contact the Bank’s Registrar 1o an |ssue and Share Eligible shareholders may submit their request along with the requisite documents as mentioned in the
before sendina anv moni Transfer Agent {RTA) on the below address: circular, to the Company and / or its Registrar and Share Transfer Agent (RTA) L.e., Mis Integrated

clore se . g a y monies RTA for Equity Shares: KFin Technologies Limited (Unit: ICICI Bank Limited), Selenium Building, Tower = B, Plat Registry Management Private Limited, within the stipulated period.
agreements with advertisers India (Email: einward.ris@kfintech.com) Einward @Integratedindia.in-or to the Company at ohishares. mad@tajhotels.com,
or otherwise acting on an HTA_furBDndstehent.ures: .3i 1:'|f|::'tec_h Limited, Tu:uf.".rer B SJ.Sr.d.ﬂf:u-:ur. Intern_a_ticunal Infotech Park, Vashi Railway The aforesaid SEBI Circular is being uploaded on the website of the Company, e,

. : Station Complex, Vashi, Navi Mumbai 400 703, India. (Email: icicibonds@ 3i-infotech.com) hitps:orientalhotels. co.infinvestors/investor-support!,
advertisement in any ForICIC Bank Linsited For Oriental Hotels Limited
$d/- . -
manner whatsoever. Mumbai Prachiti Lalingkar EIE':E ; g:%r;ngézﬁ S Akila
k_.ﬂuugu:.‘l: 01, 2026 Company Secretary J ate . S0V, Company Secretary (A15861)

(THIS IS NOT AN OFFER DOCUMENT. CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED JULY 22, 2026, ABRIDGED PROSPECTUS, FORMS and PRE- ISSUE ADVERTISEMENT DATED JULY 24, 2026
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ONEINDIG TECHNOLOGIES LIMITED

(Formerly known as Oneindig Technologies Private Limited)
CIN: U74999HR2016PLCO066271

Chige Cemnppreiviy wias eriginelv ivvcorporated as “Cnawalp Tecokmologies Privare Limiced " as o privare mited comipone smder the provisions af te Compaesnes Aot 20 3 wide Cervdficate of Treorpavation doled Nevemiber (17 2000 fronmn Hhe Regisivar of Comparies, Cenfral Registrarlion Coniee, Sulbsequenliy phiesidilf fo o special resolifion
passed e the Sharetolders of their Extraovdingey Generol Meeting held on Maveh 13, 2024, our company was converfed from o Privade Limited Company te Pablic Limited Company and covseguently, thename ofor Company was clanged fo “Ohieingdie Techmolowmies Linrited ™ and a Fresh Certificate of Incorporaiion diated June 29, 2024
was issied to our company by Regisivar of Companies, Central Registration Centre. The Covporate ldentification Numberofonr Company is U7SS00HR2016PLCDG62T |

Registered Office: \-503, Atrium, VIVANTA by Taj Hotel Complex, Shooting Range Road, Suraj Kund, Fandabad-121001, Haryana
Corporate Office: C-48, 3rd Floor, DDA Sheds, Okhla Industrial Area, Phase-1, South Delhi, Naw Delhi-110020;
Contact Person: Mr. Sumit Das, Emall Id: info@oneindig.tech, Tel Mo: +91-9810484 148, Website: www.oneindig.tech

OUR PROMOTERS: MR. MANOJ AGRAWAL AND MS SEEMA AGRAWAL

DETAILS OF THE ISSUE

INITIAL PUBLIC OFFER OF UPTO 28,80,000 EQUITY SHARES OF FACE VALUE OF ¥ 10.00/- EACH (THE "EQUITY SHARES") OF ONEINDIG TECHNOLOGIES LIMITED (“OMNEINDIG™ OR “OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF ¥ 06 PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 86 PER
EQUITY SHARE (THE "ISSUE PRICE") AGGREGATING TO ¥ 2764.80 LAKHS {“THE ISSUE™) OF WHICH 1,44,000 EQUITY SHARES AGGREGATING TO ¥ 136.24 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION™). THE ISSUE LESS THE
MARKET MAKER RESERVATION PORTION I.E. NET ISSUEOF 27,36,000 EQUITY SHARES AGGREGATING TO ¥ 2626.56 LAKHS (THE “MET ISSUE"). THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 26.36% AND 25.04%. RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED JULY 22, 2026, ABRIDGED PROSPECTUS, FORMS and PRE- ISSUE ADVERTISEMENT DATED JULY 24, 2026".

Investors are hereby informed of the following revisions in the Red Herring Prospecius dated July 22, 20286, 12. Note -1-Page 78 shall be replaced with the following:
1. Note 15 on page 70 shall be replaced with the fallowing strong Drder Book
Date of Allotment/ Name Cate Number of Percenlage of the Allotment/Acquire/ Chur company maintains a rabust order book and actively participates in competitive bidding processes. As of January 31, 2026, our order book includes several large-scale
Transler gory Equity Shares Pre-lssue capital (%) Transler projects agoregating o 15, 757.52 lakhs,
July 15, 2026 Vishal Vasantrao kokadwar Diractor 2,16,000 2 68 Transiar 13. Page 159 shall be replaced with the following:
July 15, 2026 Priyanka Vishal kokadwar Relative of Director 1,680,000 2.29 ACquie Shareholding of Directors in our company
. Note 14 on page 70 shall be raplaced with the following: Sr. No.| Name of the Directors Mo. of Equity Shares held Category/ stalus
sr. Names Pre IPO Post IPD 3. Vishal Vasantrao Kokadwar 5,04,000 Mon - Executive Director
No Shares Held | % Shares Held | Shares Held | " Shares Held ; Aonak Jauthawat il Independeant Director
PO Shares i - = | 28,850,000 26.36 )
Total Shareholding | 80,44,160 100 | 1,09,24.160 100 T Pane hi st o lepiacof gt i lohciving:
3. Nole 13 on page 70 shall be replaced with the following: & |[Mame — _ B, N Vsl R it
We have 61 (Sixty-One) shareholders as on the date of this Red Harring Prospectus. No. of Equity Shares held & % of Share-holding (Pre-Issug) 5.04,000 equity shares & 6.27%
4. Page 70 shall be read as the following: 15. Revision in Restated Financial Statements in Annexure D:- The "Reconciliation of Profil/{Loss) after Tax" tables shall be replaced with the lollowing:
Total number of Shareholder of our company (&) Reconcifiztion of Profit/ (loss) alter fax
Our Company has 61 (Sixty-One) shareholders as on ¢ate of this Red Hesring Prospectus, For further details on the Shareholding Pattesn of our Company, please refer to the Period Ended Year Ended Year Ended Year Ended
Chapter titled * Capital Structure” beginning on page 59 ofthis Red Harring Prospectus. Particulars January 31, 2026 41 March 2025 41 March 2024 31 March 2023
5, Total Current Assels (1)" forihe stub period ended January 31, 2026 on page 79 shall be read as the following: Gratuity Expensas (refer note 1) S - - {I] 46) 7 50
(Basis of Restated Financial) Mol adi e 2 ' :
Parliculars el adjustments in profit and loss account 110.12 2.50
T Jonuary 31, 2026 | March 51,2025 | March 31, 2024 | Mareh 31,2023 | | ‘Agissiod Profit after lax §16.40 416.53 285 05 10.83
Total Current Assels(l) 5604.88 01871 2.362.79 119087 A5} FEGOGCARATIn OF COuiy
6. Headings for Assumptions for Working capital Projections made by the Company shall be read as the following: Particulars Period Ended Year Ended Year Ended Year Ended
January 31, 2026 31 March 2025 31 March 2024 31 March 2023
Holding level (in Days) -
Restated Esti Graturly Expenses - . {0.46) 2.50
Barticalas j e imated Projected - -
March 31 March 31 I March 31 March 31 March 31 Net aﬂil.ISII'I'IEﬂIS in profit and loss account 186.42 2.50
2023 I 2024 } | 2025 ! January 31, 2026 2026 ' 2027 ; Seplember 30, 2027 Adjusted Profil alter tax 2,065.28 | 1,467.96 748.93 2713.72
7. Note 8 on page 83 shall be deleted with the following: 16. Page 187- Table mentioned shail be replaced with the following:
Offer Expenses other than the listing fees shall be shared among our Company and the Selling Shareholder on a pro rata basis, inproportion 1o the Equity Shares Allotlad, y . Period Ended Period Ended Period Ended
8. Mole 1 onpage 85 shall be replaced with the following: Ratios Periad Ended January 31, 20¢5 March 31, 2025 March 31, 2024 March 31, 2023
Year ended Basic EPS () Diluted EPS (%) Weight CONSOLIDATED STANDALONE
Welghted Average 5.80 5.80 B Current Assel 5,/38.99 3036.72 2,362.79 1,190.83
9. Male?on page 86 shall be rﬂplatﬂ‘dwlﬂﬂihﬂ' Il}“ﬂ“'ﬂﬂ: Current Llﬂhlm!]' 4,24592 1971.24 1.849.66 AT0.28

Z All other tarms and conditions of the IP0 remain unchanged
gr.i‘-lu. :?uula;a S on the Welnhted & T nEse a;cth Pgﬂmr il 22l ﬂﬂm ; Ft:ap ¥eh The changes set out above are to be read in conjunction with the RHP dated July 22, 2026, all referances to this Information in the RHR Abridged Prospecius, GID, Application
- /E 1abio based on the Weighted Average a0 ] 18.93 Forms stands amended pursuant to this Comigendum. Investors should read this Gorrigendum along with the RHP before making an investment decision with respect to the Dffer.
10. Page 92 shall be replaced with the fallowing: BODK RUNMING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER
Secondary Transaction: "
: Face Issue/Transfer Mature of Nature of Allotment/ Total Consideralion m
SO SR IO | T U S SIS Value(%) Price Consideration Transfer in ¥ lakhs) A ‘ =
Weighted average cost of acquisition (WACA) 23.27 M ; DCAEINOIG
e — Maashitla
d). Weighted average cost of acquisition, floor price, and cap price: E’!E !.'!."H et frys ONEINDIG TECHNOLOGIES LIMITED
V=003, Atrium, VIVANTS by Taj Hotel Complax, Shooting
Type of Iransaction Weighted average cosl of acquisition Floor Price Cap Price SHARE INDIA CAPITAL SERVICES PRIVATE | MAASHITLA SECURITIES PRIVATE LIMITED Range Road, Suraj Kund, Faridabad-121009, Delhi NCR,
(¥ per equity shares) Rs. 81 As. 96 LIMITED Address: 451, Krishna Apra Business Square, Netaji Subhash| India. Contact Person: Mr Sumit Das
Based on Secondary Transactions 23.27 am 413 Address: A-25, Basemant, Sector-64, Noida- | Place, Pitampura, Delhi 110034, India Tel. Mo.: +91-9810484146
11. Page 126-127 shall be replaced with the following: <Dl e E e, Contact Person: Mr, Mukul Agrawal E-mail: info@oneindiy.tech
Sr. | MName of the Other Order No/ Reference no. and Capacity/ Unit of PO Value Amount Billed Pending ?i' _Tl_EH DTE{I_E%_MU?D eI LMo 4TIE R :‘":'ﬂ;l%%
Mo, Beneficiary date, LOA Uniits M Aanrecan FY 75.76 Amount mai -Mw E-mail: investor poiE@maashitia.com EII'?' U7 4999HR20T5PLC0GE2 T
1| Customer 1 Solar Plant{PPA) 8 MW 2,400.00 - 2,400.00 sayesioe farievances Cnall - Website: wiww. maashilia.com ' *
2 Customer 2 Solar Pumps 24 Nos. 56.12 56,12 . mb@shareindia.com Investor Grievance E-mail: investoripof@maashitla.com E;ﬁfptﬁ?m:?m;ﬁf}mﬁﬁfhﬂwim ;EEFE:::H 5 HTEE
SAAEEURIPS L Ll AL £L2 19 - WohsHe: . sHarcindia. co ; SEBI Registration No.: INRDDO004370 issue in case of any n;:&lsm or pust-?:sue related
Solar Pumps 39 Nas. 91.76 81.76 : SEBI Registration; INMOOO0 2537 il Sk AT kL aFetEers o) Aot T
Solar Pumps 75 Nos. 147.87 27.68 120.19 CIN: UG5923UP2016PTCOT5067 cradit of ABioited Equilty Sharas I ths respective bernefciary
Solar Pumps fi4 MNos. 146.77 : 146.77 Contact Person: Wr. Kunal Bansal account and refund orders, etc.
4 _
gg‘:g%gﬂ:si‘ 325‘ o :E: ‘_“i'g‘qj'?%“ 5042 -—-%g%“?g~ All capitalized lerms used herein and nol specilically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.
; : ' ' ' On behall of Board of Direclors
- - Solar Pumps | 167 fos. __ 38462 : 384,63 FOR ONEINDIG TECHNOLOGIES LIMITED
4 Lustomer 3 solar Pumps 24 Nos. 10,58 24.63 48.25 8d/-
% [ 340 hos. 1.106.70 1,106.70 n Place: Haryana Mr. Sumit Das
4 Customer 4 Ground mounted EFC 12 WY 575505 35.00 a2l 05 Date: 31-07-2026 [:n.mpanlr Egc!mp’ and ﬂumpliance Dificer
_5 Customer 5 Solar PV Plant 150 KW 62.19 46.14 16.05 I]IEﬂlatmEr ﬂn&fr‘ldig TEEhﬂﬂ'ﬂgiES LIITIltE‘d 15 prﬂpﬂsiﬂg, EUhjE'ﬂt to Ep]]“DEIhlE Etﬂtutﬂw and mgmﬂtﬂry rﬂqmrﬂmﬂntﬁ, rEEEip‘[ of
& Customer & 5 MW Sofar 5 MW 1,346.15 . 1,346.15 requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed the
iitdtluiy 230 B0 Lt Lt : Prospectus with the Registrar of Companies, Haryana on July 22, 2026 and thereafter with SEBI and the Stock Exchange. Full copy
7 Customer 7 Ground mounted EPC 1800 KW 500.64 ; 500,64 of the Red Herring Prospectus is available on the website of the SEBI at www.5ebi.gov.in, website of the Company at, the website
_ ’ www.oneindig.tech of the BRLM to the Issue at: www.shareindia.com the website of BSE at http://www.bsesme.com respectively.
i) Customer 8 EPC in Rajasthan 43 KW 4648, 00 641,75 4006.25 W : . ! . , : ; :
Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the
g Customer 9 EPC in UP 5 MW 1593.20 1123.47 469,73 same, please referto the RHP including the section titled "Risk Factors™ beginning on page 21 of the Red Herring Prospectus.
o Cosormar o S Bo g Se i S m o T LTI T I The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended or any state securities
] | : : £ i i i 4 gy ;
e 2 laws in the United States, and uniess so registered, and may not be issued or sold within the United States, except pursuant to an
7. Customer 11 Roof top NA hA 135.01 100.55 34.45 exemption from, or in a transaction not subject to, the registration requirements of the Securities Act, 1933 and in accordance with
12 | Cusiomeri2 E&i‘;;f;ﬂf;"{;‘ NA NA 873.79 873.79 ‘ any applicable U.S. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshare
customer FY 24-25 NA NAY (92.72) (92.72) transactions' in reliance on Regulation “S" under the Securities Act, 1933 and the applicable laws of each jurisdiction where such
Total 2049759 |  4.740.07 15,757.52 | | issues and sales are made. There will be no public offering in the United States.
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